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BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 329 OF 2024

IN THE MATTER OF:

RAJENDRA TYAGI ..... APPLICA
VERSUS
UNION OF INDIA & ORS. ..... RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF U.P. POLLUTION
CONTROL BOARD
|, Deo Kumar Gupta, S/o. Shri B.P. Gupta, aged about 56 years,

Regional Officer, U.P. Pollution Control Board, Greater NOIDA, U.P. at
present at New Delhi do hereby solemnly affirm and state as follows:

- That | in the abovenoted capacity am well conversant with the facts of
the present case and have been authorized by the U.P. Pollution
Control Board to file the present affidavit on its behalf.

. That it is submitted that the U.P. Pollution Control Board has already
filed response on 05.07.2024 in the abovenoted Original Application.

. That there where 5 projects in Greater NOIDA area which have not
obtained CTE from the U.P. Pollution Control Board.

. That one project namely M/s. Analox Town Planners Pvt. Ltd. has
obtained Consent to Establish on 10.09.2024. True copy of Consent to
Establishment dated 10.09.2024 is being enclosed herewith and

marked as Annexure-1.

. That following four projects have not obtained Consent to Establish and

started constructions:

(i)  M/s. Escon Pride Village (Promoters- M/s Escon Infra
Realotors Pvt. Ltd.) I
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(i) M/s. Sahara Enclave,

(i)  Mfs. Dwarika City, (Promoter-M/s Bhagwati
Developers/Ghaziabad Developerts), and

(iv) M/s. P.P. State (Purushottam Estate) (Promoter-M/s.

Purushottam Industries & Shri Purushottam Agarwal.

Therefore, U.P. Pollution Control Board has issued showcause notice
to those projects to showcause as to why the Project should not be
closed and why the Environmental Comnpensation be not imposed
vide letters dated 17.09.2024, 23.09.2024, 23.09.2024 and 23.09.2024
respectively. .

True copy of letters dated 17.09.2024, 23.09.2024, 23.09.2024 and
23.09.2024 respectively are enclosed herwith and marked as
Annexure-2 (Colly).

The above facts are being placed for kind consideration of this Hon’bie

Tribunal.
kmww

13:9- 44
DEPONENT

VERIFICATION:
|, the abovenamed deponent do hereby verify that the contents of

above affidavit are true to my knowledge derived from official record.
No part of the same is false and nothing material has been concealed
therefrom.

VERIFIED ON THIS THE 23" DAY OF SEPTEMBER, 2024 AT NEW

DELHI. —kt
VA

ATTEST ED DEPéﬁllE?\l.T&‘l'

ENU BALA REG No

, , . 16727
OTARY DELHI Exp : 14102125
GOVEKNMENT OF INDIA

23 SEP 2014
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ﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
‘-’o_%‘!‘{:é Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
i
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppeb.com
Validity Period :04/09/2024 To 03/09/2029
Category : RED Application Id : 27732290

Ref No. - 218917/UPPCB/GreaterNoida(U PPCBRO)/CTE/GREATER Dated:- 10/09/2024
NOIDA/2024

To,
Shri Ashish Goyal
M/s Analox Town Planners Pvt Ltd
Khasra No. 47, 48, 49, 50, 51, 52,55 56, Village - Gulistanpur, Surajpur Site C, Pargana Dadri
Tehsil Sadar, Greater Noida, District-Gautam Budh Nagar, Uttar Pradesh , GAUTAM BUDDHA.
NAGAR,201306

GREATER NOIDA

£

Sub:  Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

Please refer to your Application Form No.- 27732290 dated - 13/08/2024. After examining the

application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

L. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity
NA, as it is a Residential Metric Tonnes/Day 0
Plotted Colony project
C- Product with capacity :
Product Detail
Name of Product Product Quantity
NA, as it is a Residential Plotted Colony 0
project
Plot area 67030 sgm. 0
Built-Up area 1400 sgm. 0
No DG sets proposed at site 0

D- By-Product if any with capacity :



By Product Detail

Name of By Product Unit Name Licence Product Install Product
Capacity Capacity
NA, asitis a Metric Tonnes/Day 0 0

Residential Plotted
Colony project

Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)
Municipal Supply Authority Supply 649.0
Quantity of effluent (In KLD) :
Effluent Details
Source Consumption Quantity (KL/D)
Domestic 325.0
s aaa 324.0

Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel [ Consumption(tpd/kld) I Use

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish

again. No further expansion or modification inthe plant shall be carried out without prior approval
of U.P. Pollution Control Board.

You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 03/09/2029 to the Board.

Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, 1974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:



' 1. This CTE is being granted for Land Argégzlvelopment Project to M/s Analox Town Planners Pvt
- Ltd, Khasra No. 47, 48, 49, 50, 51, 52, 55 56, Village - Gulistanpur, Surajpur Site C, Pargana Dadri,
Tehsil Sadar, Greater Noida, District-Gautam Budh Nagar for Plot Area-67030 sqm and Built up
Area-1400 sqm. This CTE will be void if there is any change in above mentioned address or product.
The applicant shall make an application along with prescribed fee for renewal/trail consent (CTO) at
least 30 days before the operation of unit.
2. Prior to abstraction of ground water, unit shall obtain a No Objection Certificate from U.P. Ground
Water Authority for abstraction of ground water and project shall provide the NOC of UPGWD for
extracting ground water within 03 month, if required. The PP will be used only Municipal supply
water as per proposal.
3. Project shall comply the provisions of Environment (Protection) Act 1986, Water (Prevention and
Control of Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as
amended.
4. The project shall be obtained NOC form competent authority for disposal of rest treated water to
nearby sewer line/drain.
5. At the project site a display board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016,
6. Project shall develop proper green belt and rain water harvesting system as per Authority
guidelines. For green belt at least 8 feet height plants should be planted which shall be properly
protected as proper irrigation and manuring arrangements shall be made. For the development of the
green belt the guidelines issued vide Board office order no. H10405/220/2018/02 Dt.16-02-2018
shall be complied.
7. Project shall comply the provisions of notification dt. 07-10-2016 of Ministry of Water Resources,
River Development and Ganga Conservation Gol. _
8. Project shall not start gaseous emission & sewage generation without prior consent of the board.
9. All construction activities shall be according to authority guidelines and after approval or approved
plan.
10. This CTE is valid for the Establishment of unit only as mentioned above. In case of any change in
production capacity, process, raw materials use etc, the unit will have to intimate the Board. For any
enhancement of the above, fresh Consent to Establish has to be obtained from U.P. State Pollution
Control Board.
11. The project shall comply with various Waste Management Rules as notified by MoEF & CC i.e.
Plastic Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and
Other Wastes (Management and Transboundary) Rules, 2016, E-waste (Management) Rules,2016,
Construction and Demolition Waste Management Rules, 2016.
12. Project shall not use ground water in construction activities. Only STP treated water shall be
used.
13. Project shall be developed/constructed as per approved map from competent authority and submit
approved plan to Board.
14. Unit will put tarpaulin scaffolding around the area of construction and the building for effective
and efficient control of dust emission generated during construction of the project.
15. Storage of any construction material particularly sand will not be done on any part of street and
roads in the projects area.
16. The construction material of any kind stored on site will be fully covered in all respect so that it
does not disperse in the air in any form.
17. All the construction material & debris will be carried in trucks or vehicles which are fully covered
and protected so as to ensure that the construction debris Or construction material does not get
dispersed into the air or atmosphere in any form whatsoever.
18. The dust emission from the construction sites will be completely controlled and all precautions
will be taken in that behalf,
19. The vehicles carrying construction debris or construction material of any kind will be cleaned
before it is permitted to ply on the road after unloading of such material.
20. Every worker working on the construction site and involved in loading, unloading and carriage of
construction debris or construction material shall be provided with mask to prevent inhalation of dust
particle.
21. All medical aid, investigation and treatment will be provided to the workers involved in the
construction of building and carrying of construction of building and carrying of construction debris
or construction material related to dust emission.
22. The transportation of construction material and debris waste to construction site, dumping site or
any other place will be carried out in accordance with rules.
23. Fixing of sprinklers and creation of green air barriers will be done to control fugitive dust
emission and improve environment.
24. Compulsory use of wet jet in grinding and stone cutting will be practiced.

-



25. Under the Noise Pollution (Regulation and Control) Rule 2000, the industry shall take adequate’
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A).

26. The project shall provide adequate arrangement for fighting the accidental leakages/discharge of
any air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard
including environmental pollution.

27. Project shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

28. Project shall ensure carbon offsetting as per Government Order (Environment Department) issued
vide letter no. H17259/ 183/55-2-2018/09(writ)/2016 dated 15.03.2018.

29. A good housekeeping shall be maintained both within the project and in the premises. All hoods,
pipes, valves, sewers and drains shall be leaking proof. Floor washings shall be admitted into the
effluent collection system only and shall not be allowed to find their way into storm drains or open
areas.

30. Separate power connection with energy meter shall be provided for the Pollution Control
Equipment’s and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

31. The applicant shall furnish to the visiting officer and / or the Board any information regarding the
construction, installation or operation of the efflyent treatment system / air pollution control
equipment / secured storage area of Hazardous Waste and such other particulars as may be pertinent
for preventing and controlling pollution.

32. The industry shall comply with ambient air quality standards of SO2 - 80 g/m3; NOx — 80 g/m3,
PM2.5 - 60 g/m3; PM10 — 100 g/m3; and other parameters as notified by MoEF & CC, GOI vide
notification No. GSR 826(E), dated 16.11.2009 during operational phase of the project.

33. Concealing the factual data or submission of false information / fabricated data and failure to
comply with any of the conditions mentioned in this order may result in withdrawal of this order and
attract action under the provisions of relevant pollution control Acts.

34. The project is liable to pay compensation for any environmental damage caused by it, as fixed by
the Hon’ble Supreme Court, High Court, National Green Tribunal, Central Pollution Control Board
and Uttar Pradesh Pollution Control Board.

35. Wind breaking wall will be constructed around the construction site.

36. All approach roads & in campus roads should be sprinkled with water to suppress the dust
emission.

37. For the development of the green belt the guidelines issued vide Board office order no.
H10405/220/2018/02 Dt. 16-02-2018 shall be complied.

38. Project shall not establish Hot Mix/Ready Mix/Wet Mix Plant without prior permission of Board.
39. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) directions issued time to time regarding use of cleaner fuel.

40. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) directions regarding DG sets.

41. The Board reserves its right to modify above conditions or stipulate any additional conditions
including revocation of this order, in the interest of environment protection. In case of violation of
above-mentioned conditions or any public complaint the CTE shall be withdrawn.

42. Project shall install anti-smog guns and PTZ camera at site and ensure registration on
dustapp.upecp.in for self-declaration of dust control audit.

43. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and
Adjoining Areas) direction no. 76 and 77 regarding regulation of DG sets.

44, Tn the case of usage of ground water, the Project Proponent must obtain NOC from CGWA
within one month from the date of issue of CTE, unless falling in exempted category as per MoJS
Guidelines dated 24.09.2020 and amendments dated 29.03.2023 thereto.

45. Project shall obtain permission of competent authority to discharge surplus sewage into CSTP.
46. As per Project Report 649 KLD water (325 KLD Fresh Water and 324 KLD Treated water) will
be required for domestic purposes. Project has proposed to installed STP of capacity 570 KLD for
treatment of 456 KLD domestic effluent. Project shall ensure the compliance of Environment
standards as per Environment (protection) Act 1986. Maximum quantity of treated water shall be
used in gardening /flushing, The Unit will ensure the continuous and uninterrupted data supply from
the OCEEMS to the CPCB server. The unit will follow the CPCB Guidelines for Utilization of
Treated Effluent in Irrigation available in the CPCB web portal.

47. A Bank Guarantee of Rs. 10,00,000/- (Rs Ten lacs only) shall be submitted within 30 days
including the above conditions which will be valid for two years otherwise this consent to establish
shall be deemed to be withdrawn.

6



Please note that consent to Establish vﬂ@gevoked, in case of, non compliance ot any of the above
- mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till 10/10/2024 in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked.

i Digitally signed
VI ve k by VivekRoy CEO
Date: 2024.09.10 C-1,

ROy 01:36:41 +05'30"
Dated:- 10/09/2024
Copy To -

Regional Officer, U.P. Pollution Control Board, Greater Noida

Vi Ve k Digitally signed CEO

by Vivek Roy
Date: 2024.09.10 C-1.

ROy 01:36:56 +05'30"
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’\% 06 UTTAR PRADESH POLLUTION CONTROL BOARD |
Ref No-t,l ” / C-1 /%05 lo0—274 / TT0907110 / 2024 Date: ”[9!2
W 3, yefiga

M/s Escon Pride Villa (Promotors- M/s Escon Infra Realtors Pvt Lid),
Khasra No. 167, 168, vill- Birondi, Sector- Pi-1&2,

Greater Noida, Gautam Buddha Nagar

w0 09917171141

a5 f& M/s Escon Pride Villa (Promotors- M/s Escon Infra Realtors Pyt Lid),
Khasra No. 167, 168, vill- Birondi, Sector- Pi-1&2, Greater Noida, Gautam
Buddha Nagar <t f& amanda sl 3 fmfor 3 swe affa wre & waifea 2, R st
?ﬂfﬁ? T Ay (GgEer arer wen FrEm) s, 1981 i aRT 40 @ sl @

[

78 f& 7o wshy sRa afteww, 7 Reeh grr slovo Ho—320 /2024 Yo W w9 H
gFra offe sfsar 7 o & wiRa Al @ arpuem § ddiw erfar 3 aReRYr g7 RAi®
02092024 W URASTT M/s Escon Pride Villa (Promotors- M/s Escon Infra
Realtors Pvt Ltd.), Khasra No. 167, 168, vill- Birondi, Sector- Pi-1&2, Greater
Noida, Gautam Buddha Nagar @1 fréeor fsar war| flewr @ @R wrr % Sad
RS ERT 59 A% ¥ wnuart weely w9 R € wRae @y g
HEAly Wi A 9 3 &5 Frafew @ wiE 359 /TR0 N0R0—76 /2024 RAIE 04.07.2024
d UHi® 525/ TH0GN0S-76 /24 fRAi 20082024 ERT Nfew T Y W & frger
ARSI W<l 8 | IR §RT 91 WgNYT =T erawen @ w9 ¥ Tt Wi e, o e
Rowo ¥R, T e § FafT 17 el BsdpE A wawn wfda w8 & 74| aRaeET
ERT SR W ke W gm0 T8 v mar 3 ) Pleor 3 SRm sufe s gw
I qREANSHT BT < gRar 11000 T Mex saa TRaT T4, b Sed @ W § B O
WIEY ST TE FRAT 74| Freror & wea Sufkerd aREer sRiRR gt y—eifice, @
ar, mierever ¥ fefa srhen 93, Wiga T seEr o Rarig aafy @ ufy Sues
T2 SRl | Ao 3 <R aRaeHT R W 250 BoN0T0 FT 01 wHikes oo A
wifdd rr T, R wwE e @) eud 98 99l @ ey w8 orlit it ke
IRATAT gRT WSAT Ao &5 AR Faeadl &3 ¥ 9 oEen gdem omant 3 Ay
wear-76 & argarer 3 Sooflo VW B Rovoshlo T Jg wge # aRaffr Ry e 4g
P¥ ywE T T8 feur @ Fhlee @ kW ww aRaee § Pefo et &g o4
ARA /weaRiae T wnfig 9 | 990 § W ¥ 5 aRaEee gRr HovowgowHo gw
f2) M e, v (Fguvr fAarer qen faEe) A, 1974 W& g (WEEer farer e
frzm) AfdfrE, 1981 & WAET &1 srjure 78 far o <er 2

as 5 M/s Escon Pride Villa (Promotors- M/s Escon Infra Realtors Pyt Ltd.),
Khasra No. 167, 168, vill- Birondi, Sector- Pi-1&2, Greater Noida, Gautam

(rgmor frawer e g fefem, 1981 @Y aRT 21 /22 @1 S
BUddhaNaémﬁwa%mwﬁmwmmmwmamm(nqrvr

g?anT;:Tmﬁmvr)mﬁw 1981 FURIOfE # fAfea areme wRuE &1 SedEw @ e
zvgdy A 21

......... 2/—
TC-12V, Vibhuti Khand,
Sodio—1z8, A hesodl Gomtl Nagar, Lucknow-226010

R, szsoml 2720681 Phone : 2720831, 2720828, 2720691, 2720681
. 2720831, 2720828, 2720691, Fak. . :0522-2720764

: 0522~272:7::m] wabsite: www.uppch.com e.mall ; info@uppcb.com) website: www.u com

e itobs : www.uppeb. Tastuppch.com Herwuppeh.com
 Info@uppcb.com
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7% & Swea affa wut qun g g AR o @ ¥ O WY WA
gwwﬁ;@mmﬁgﬁmﬁa#mmaﬁwvﬁmmwmmm
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wikrat & afm M/s Escon Pride Villa (Promotors- M/s Escon Infra Realtors Pvt
Ltd.), Khasra No. 167, 168, vill- Birondi, Sector- Pi-1&2, Greater Noida, Gautam
Bud%haNagm$mmmm$ammﬁwmwmmmﬁm
ST -

1. 98 & @i 7 M/s Escon Pride Villa (Promotors- M/s Escon Infra Realtors Pvt
Ltd.)), Khasra No. 167, 168, vill- Birondi, Sector- Pi-1&2, Greater Noida,
Gautam Buddha Nagar ¥ Harem /<care ufbar o1 awprel wvE & 9€ ax a1 |

2. 38 & = 7 M/s Escon Pride Villa (Promotors- M/s Escon Infra Realtors Pvt
Ltd.), Khasra No. 167, 168, vill- Birondi, Sector- Pi-1&2, Greater Noida,
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TR 3 YfEwil & arwifos ¥4 9 s 3R 391 9K |
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UTTAR PRADESH POLLUTION CONTROL BOARD

=

RefNo- W \7 6Uq /C-1/¥m0~1920 /T0%070 / 2024 Date: .22]03/200
W 3, gyoflaa

M/s Sahara Enclave,

Village- Chapraula, G.T. Road, Near Harish Chandra Ka Bagh,
Greater Noida, Gautam Buddha Nagar

WMo F0-9910182072

Ie f& M/s Sahara Enclave, Village- Chapraula, G.T. Road, Near Harish Chandra Ka

Bagh, Greater Noida, Gautam Buddha Nagar 5t f& smarig et @ fefor 3g swa
I e W Wl @, R ot gord wer SR e A (rgor framer e frEn) i,
1981 @ ORI 21 U WS (Igyor Prarer qur P s, 1974 & GRT 25/28 B Il
R WAy W far ST arfeard 2

. W & a0 wsfin eRa afieRm, 7 R g olovo Ho—320 /2024 ISE W T
g difw sfear 7 o § TRa et B amuem ¥ Adw wrilaw © aReRA BR1 RiD
12.00.2024 B WREET M/s Sahara Enclave, Village- Chapraula, G.T. Road, Near Harish

Chandra Ka Bagh, Greater Noida, Gautam Buddha Nagar &1 fgvr fsar mar) Feor 3
Wamammvmwﬁﬁ%ﬂmwm%m#aﬁémmw
mw;mm%aaW%m#mmmmmmawl@%
ey 4 o N afeorm Pl @ BRI SuerRr /a8 @R T w9 gRIeET
Wsﬁaaﬁﬂm.Héﬁﬁﬁﬁﬁrﬁﬁaﬁoqoﬁ@n—szg/zoﬂﬂﬁamvﬁmmaﬁtﬁ
TS 9 o A TiRa adwl & amwfa areiRa &) S showo BRTT IRENRT gRT T
wgafa ya 5 e fefr 5 99 @ v § 2 ow RO BT wow A @ e
el W el fa mar ¥ e 3 < Sea uRdeET @t o Y O ey R g
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:t;g% UTTAR PRADESH POLLUTION CONTROL BOARD
RefNo- W \716UQ/C-1/%10—1930 / Hl00I0 /2024 Date: 2316|2024
Jar ¥ ySfiaa

M/s Dwarika City,
(Promoter-M/s Bhagwati Developers/ Ghaziabad Developers),

Village- Chhapraula, G.T. Road, Greater Noida, Gautam Buddha Nagar
A0 i0—9910182072

g f& M/s Dwarika City, (Promoter-M/s Bhagwati Developers/ Ghaziabad

Developers), Village- Chhapraula, G.T. Road, Greater Noida, Gautam Buddha Nagar Y
f oAy B @ fFrafor ¥ SwiE affT wer W wefa 8, R am) s T WRW @
g frawor @ Prizo) fRfrEE, 1981 @ ORT 21§ S (squer Famer e e

1 } 1974 B URT 25 /26 B AT wAGERS el e far S e 2

¥ g5 f5 w0 T eRa afRu, € Reell g sovo Fo—329,/2024 XM WM FAT
Ifr 3ife sPear 7 oy ¥ wiRa skl @ sguem ¥ & Tt @ afeRdl g fRA1E 12
002024 B IRAST M/s Dwarika City, (Promoter-M/s Bhagwati Developers/ Ghaziabad
Developers), Village- Chhapraula, G.T. Road, Greater Noida, Gautam Buddha Nagar a1
Pl fear ) PEW @ IRM SuRem SRPR ERT 4R @ wew ¥ o W afew
TUTET /3BT T8 T TR RAS ¥ qUS-gUE qAGA P AT 300 AEANE @I
RrRia far WFT SETT FRAT T 2| Sad IRAeET 70 Usha sRa afteww, ¢ e F @ifem
alog0 WEA-329 /2024 YR W@FN T gRREA s giew 7 ama § wRa amwi P arla
Areoid 2| Saa a0g0 HRITT TRANFRT SR v weRfa s R fer fmfr 53 o @
T ¥ & 9o GRENET gRT 5T 9 W A wenty wra =8t v war @1 Frdeer @ ke
IFa GRAT P A R f wRfua BT gRT vew oA @ W § o gEer Suaer T
N TR va gRA @Y e weAly W R W ?g a9 erfey @ wmiw 357/
ToWod0~76 / 2024 f&I® 04072024 Td i@ 526 /YAOGNOE-76 /24 faild 20.08.2024 &1
Ay Mg Y T € R TRer sma #1 Flaw & RM aRAeET g/ 9y wguer e
ZyaeeT B B F W W T, @ Pive NowHo R, W e ¥ T @ o e o aaven
w=nfia 78 IR T | Sa gRET N ok VU UEd W WRgIE i 58 v w8 e B
2R S9Rua TRAGR §RT a0 IRAGAT B @I TRAT T 50 3qA (125 (HS /65 4rE)
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fyaror qur frao) ffrgw, 1981 & Wil &1 FgaraE T8l far o a2

a8 f% M/s Dwarika City, (Promoter-M/s Bhagwati Developers/ Ghaziabad
Developers), Village- Chhapraula, G.T. Road, Greater Noida, Gautam Buddha Nagar g/
IRy (wgweT famer e i) R, 1981 B AR 21/22 B SoET I A T GATER
@ o A @ Wl WY YREd W S S el 8, Wi 9y (e R qen o)
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w2 /=
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’%ﬁgfg«% UTTAR PRADESH POLLUTION CONTROL BOARD
RefNo- ™ 7T 6 U7 /C-1/W0-1931 /Fr0%070 / 2024 Date: 17’\0 q[ WY
w3, yuad

<

M/s P.P, State (Purushottam Estate),
Promoter- M/s Purushottam Industries &
Sri Purushottam Agarwal,

Village- Dhoom Manikpur, G.T. Road,

Greaﬁer Noida, Gautam Buddha Nagar
Ao F0-9310201569

g & M/s P.P. State (Purushottam Estate), Promoter- M/s Purushottam
Industries & Sri Purushottam Agarwal, Village- Dhoom Manikpur, G.T. Road, Greater

Noida, Gautam Buddha Nagar W' f& arawi @l @ ffor &g swWiew affa =E w
waferT R, Ry omY 3o wer WA qor ang (rgyw AR e ) P, 1981 A ERT
21 ¥4 S (7ot frarer e fdmen) o, 1974 B uRT 25 /26 @ sfafe wrget weEfa W
fovar Fm afErd 2

TE & 70 wsha sRa afexo, 48 Reel g afovo Fo—320/2024 worg wrll o9 M
o sifw e 9 I ¥ oRa skl & e ¥ & wrf @ Rl g RAlE
13.092024 31 URAHT M/s P.P. State (Purushottam Estate), Promoter- M/s Purushottam

Industries & Sri Purushottam Agarwal, Village- Dhoom Manikpur, G.T. Road, Greater

Noida, Gautam Buddha Nagar &1 fAdteror fsar 7am| fdterer & <R 4 @ ey & @1 0
s e 3 <RM Sueer /Jaeiea A A T | SR RIS 70 S R e,
73 faeeh # A afovo Twa-329 /2024 o WP T gFEA @iie 3w T e ¥ wiRa
ATl @ Wi sneeIRd §1 99 Moo Hfwy sRAweT gvr wnweRf weRR e Y e
fomfor fFd o @ W ¥ § | Sa uRaerT gRT wou A W e wenfy wre A7 s war
21 e & R SF TR g o Rl R wal R BN Wew oAy @ W ¥
f I SUEH T TIE | I IR B wieref vl oa 7Y W 8y 8 ety
@ GFP 360 / TH0WI0EI0—76 /2024 TAAIF 04.07.2024 T THH 523 / GOSNOE—76 /24 fR+Tid 20.08.
2024 EWI AifeH Wi frd T € e yieaw ool a9 s 21 fAeor @ 2R aRaeE gRr
q1g ¥guVT FrgEeT @ @ w9 A ol W T, @ Bk fowdo IR, A N § FaRT @ o
foea@ @ awer wifta 7@ i T T el @ ouR 9w WA g/ e O
ide W) W A 48 ) Adewr & Re SuRua wRFR gvr se Raer @
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T, witewer @ frfa ades w3, Wige =@ e = e ormfa A ufY Suerer a8
vl T | 9w W we ¥ f oRdrer gw Ao Wovogoo g1 P Fde, S (rgr Pramm
o o) s, 1974 ©E Iy (wguer Famer qur Fme) sRfem, 1981 @ ey @
argaTer Y fo S <@ 8

7z f5 M/s P.P. State (Purushottam Estate), Promoter- M/s Purushottam

Industries & Sri Purushottam Agarwal, Village- Dhoom Manikpur, G.T. Road, Greater

Noida, Gautam Buddha Nagar &% 9 (W1 Frarwr wen frefam) sfifrm, 1081 @ awr
21,/22 P SEHE PR FRF-YE P TR [ 9 AT D WA R ARG THE Sl o @ 2,
s Ty (rgwor Faror qun FriE) R, 1981 guraaifa § FRT sreue WD @
IoET qUT TF TUSHG B B

Foeho—- 124, Regfey wvs TC-12V, Vibhuti Khand,
M TR, TETFH—226010 Gomti Nagar, Lucknow-226010
2720831, 2720828, 2720691, 2720681 Phone : 2720831, 2720828, 2720691, 2720681
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9/24/24, 1:56 PM Yahoo Mail - a7932024 Rajendra Tyagi Vs Union of India

OA 329 of 2024 Rajendra Tyagi Vs Union of India

From: Pradeep Misra (pradeepmisra@yahoo.com)
To: akashvashishtha.office@gmail.com; bhanwar09jadon@gmail.com

Date: Tuesday, September 24, 2024 at 01:55 PM GMT+5:30

Sir
Please find attached the document

With Regards,

(PRADEEP MISRA)
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